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CENTRAL administrative TRIBUmL '
PRIMCIPAL BEra;" DELF-II.

REGN.InD. OA 311/1989
MP No.325/89

Shri S.S.Valecha Vs .Union of India 8. others
Applicant through Shri D.S .Choudhary, Counsel.
Issue Notice to the Respondents regarding admission

and Misc.Petition for condonation of delay, returnable on

28.3.1989.

f

( musmi KU?.^.R.)
?aMBER

28.3.89.

PrBSBnt;- Shri OeS.. Chsudhry counsel far th® applicant,

Shri A.K. Sikri, csunsal alangwith Sh. 3.K, Pcpli, 1^1
f«r thB respenisnts,

-It is SBon thst the rsliaf sBught is against T.C.I'.L,

whsra the applicant uias an 'dsputatiBn, It hss bean braught sut

that in F'l.T.N.L. thars is na systsm far psying Busrtim* alloujancB

ts tha csdrs to which the applicant bslBngs, Sines tha rslief

SBught is against T.C.I.L. which is public sector, prejcjct and

which has nst bsgn Natifisd under Ssc^on 1A(2) ef the Administrstiuo,

Tribunals Act, tho cast cannot bs Bntartained by ths Tribunal,

The applicant will haws te sssk ramasly bsfsrs ths spprapriatB

Tsru;!, Ths applicatisn is' dispssed sf accsrdingly.

( B^C. MATHUR )
"UICE CHAIRMAN


